B I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

REVI EW PETI TI ON (CRL.)NO. 395 OF 2014
I'N
CRI M NAL APPEAL NO 2227 OF 2010

SURENDRA KOLI Petitioner(s)
VERSUS
STATE OF U. P. AND ORS. Respondent (s
)
ORDER
Application for stay of execution is rejected.
There is a del ay of 1153 days in filing t he
Revi ew
Petition whi ch has not been satisfactorily expl ai ned.
Even
ot herw se, we have gone t hr ough t he Revi ew Petition and
t he
connect ed papers. We see no reason to interfere with the order
i mpugned. The Review Petition is, therefore, dism ssed both on the
ground of delay as well as on nerits.
S
(H L. DA
TTU)
S
(ANNL R D
AVE)
New Del hi ;

July 24, 2014

Signature Not Verified

Digitally signed by

Ramana Venkata Ganti

Date: 2014.07. 24

17:24: 43 | ST

Reason:

CHAMBER MATTER SECTI ON 11

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

RP.(Crl.) No. 395/2014 In Crl.A No. 2227/2010
SURENDRRA KOLI Petitioner(s)

VERSUS



STATE OF U. P. AND ORS. Respondent ( s)
(with office report)

Date : 24/07/2014 This petition was circul ated today.

CORAM :
HON BLE MR, JUSTI CE H. L. DATTU
HON BLE MR JUSTICE ANIL R DAVE

By Circul ation

UPON perusi ng papers the Court nade the foll ow ng
ORDER

Application for stay of execution is rejected.
The Review Petition is dismssed on the ground of del ay

as well as on nerits, in ternms of the signed order.

(G V. Ranana) (Vinod Kul vi)
Court Master Asstt. Registrar
(Signed order is placed on the file)



